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O R D E R 

15.07.2019  I.A. 2184 of 2019 has been preferred by one ‘Mr. Paresh Patel’, 

‘Promoter & Director’ of ‘M/s. H.M. Industrial Private Limited’ (Corporate Debtor) 

with the prayer to substitute his name as Appellant and to transpose ‘M/s. H.M. 

Industrial Private Limited’ through ‘Interim Resolution Professional’ ‘Mr. Sunil 

Kumar Agarwal’ as 2nd Respondent. 

 Having heard the learned counsel for the appellant and taken into 

consideration the fact that appeal u/s 61 is not maintainable at the instance 

of the ‘Corporate Debtor,  the application for substitution is allowed.   

Let the name of the present appellant be substituted with ‘Mr. 

Paresh Patel’ as ‘Appellant’. 
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‘M/s. H.M. Industrial Private Limited (‘Corporate Debtor’) be 

transposed as 2nd Respondent through the Insolvency Resolution 

Professional. 

Necessary corrections be made in the cause title and the paper book 

by 16th July, 2019. 

I.A. No. 2184 of 2019 stands disposed of. 

 

 
[Justice S.J. Mukhopadhaya] 
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Member (Technical) 
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Member (Technical) 
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